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CENTRALAl)vlINISTHATIVETRIBUNAL, ALLAY:iiB.LDBENCH

ALLAHABflD.

Dated: Allahabad, the 16th day of February, 2()O1.

Coram: Hon'ble [vir. S. Dayal, A.M.

Mahendra Nath Goswami,
slo Iv10han Nath Go swemL,
rlo Hanun anpur ,
P. O. Mughalsarai,
District Varanasi.

. ..... ~pl icant
(By Advocate .jri ,j.K. l1isra)

Versus

1. Union of India, t hroug h the General lVlanager,
N. Hallways, Gal cut t e--L.

2. The Senior DEE (Tl1D),
E. illy. Mughalsarai.
District Varanasi.

~. . " .. Respondent
(By Advoc at e .;jri 1<.P. .:)ingh)

o R D E R ( ORAL)

(By Hon'ble Mr. S. Dayal, AM)

This appl icat ion has been filed, seeking

a direction to the respondents to absorb him on regular

basis to an al ternative job of G-l medical category

with all consequential benefits ..

2. The c as e of the appl Lc arrt is that he worked

as a casual labour under Chief Traction Foran an, Eastern

R~ilway; Mughalsarsi for 182 days between 4.3.65 and

15.11.65. It has been claimed that the applicant has

wor ked after 1965 also.

~
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No cert if Lc at e reg ar-di.nq his
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work has been annexed by the appl icant to his O. A.

It is claimed that in F@bruary, 1979, the applicant

was sent for medical screening and passed G-1 medical

cat egory and th at th e appl Lc ant was not g iven any j ob

after June, 1979. It is claimed that the applicant

attained the temporary status for period between

4.3.65 and 15.11.65, but was given no benefit of

t e:nporary st.at us. I have seeniinnexure .A-1, which

reads as follows:-

It This is to certify that Sri Mahendra Nath
Goswany son of Sri Mohan Nath Goswany has worked
as a casual Khal es i from 4.3.65 to 15.11.65 for
182 days at the rate of RS.1.75 per day. He was
passed from service due to eye Sight 0 20.8.65.

;;jd/-
Chief Traction Foreman"
East ern Railway Iil U9 hal s aLai

The 1 as t sentence of this Mnexure ;.-..1 is meaningl eSS

and there is scoring out of one, rd, over which' pass ed'

has been written. Such a certificate do es not deserve

any credence. The cas e of the appl icant is, therefore,

a made up ces e, which is also grossly barred by limitation

and is dismiss ed on both count s ,

No order asto costs.
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( S. uAYPJ... )

MEMBER(A)

Nath/


